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Hon i ble Mr. K,Obayya, A.M. 

Hon'ble Mr A -< S iiiha1  J. M 

ReSpondents. 

This Misc. petition 560 of 1993 has 

!en moved uit a prayer to dismiss the 

pplication (0 A. 470/93) on the gr7und of 
urisdiction. Copy of the 

petition was served 

the counsel For the appliDFnt on 24.3.93. 

	

It is sta - 	in this petition that 

C.R.P.F0 which 's armed forces of the union 

	

der Section 2 	of the C.A.T. Act, 1985 

d that the p sons belonging to 
armed forcte 

the union ar barred from otrview of 
the 

T ibunal and since the applicant is working 
as Sub Inspector 

in C.R.P.F Allahabad, the 

T bunal cannot pntertain the 
service mafter 

as he belongs t armed forces, 
within the 

Ha ing regard of he abnve peption, we 

MP ning section 2(a) of the C.A.T•  Act, 1985. 

are of the view that the Tribunal has no 
jurisdiction to a0 0 	the matter and 
acc rdingly the a7,plicAtion is dismiss d 
The stay order granted earlier 

stand vac ted. 
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